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$~74 & 75 
* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

%            Date of Decision: 18th May, 2026 

+  CRL.M.C. 3869/2026 &CRL.M.A. 15719/2026 

 MANMEET SINGH SAGGU & ORS.       .....Petitioner 

Through: Mr. Ravin Rao, Mr. Ayan Sharma, Mr. 

Akshit Sawal, Mr. Palav Gupta, Ms. 

Palak Jerath and Ms. Chandni, 

Advocates. 

 

    versus 

 

 THE STATE (NCT OF DELHI) & ANR.     .....Respondent 

Through: Mr. Raj Kumar, APP for the State with 

SI Dhananjay Gupta. 

 Mr. Vishesh Chauhan and Mr. Ishan 

Srivastava, Advocates for R-2. 

 

75  

+  CRL.M.C. 3895/2026 &CRL.M.A. 15791/2026 

 SARDARNI SWARN KAUR & ORS.       .....Petitioner 

Through: Mr. Vishesh Chauhan and Mr. Ishan 

Srivastava, Advocates. 

 

    versus 

 

 THE STATE (GOVT, OF NCT OF DELHI) AND ANR. 

.....Respondent 

Through: Mr. Raj Kumar, APP for the State with 

SI Dhananjay Gupta. 

 Mr. Ravin Rao, Mr. Ayan Sharma, Mr. 

Akshit Sawal, Mr. Palav Gupta, Ms. 

Palak Jerath and Ms. Chandni, 

Advocates for R-2. 

 

 CORAM: 

 HON'BLE MR. JUSTICE MANOJ JAIN 
    J U D G M E N T (oral) 
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1. Both these petitions, being connected, have been taken up together. 

2. Petitioners, in both the cases, seek quashing of respective FIRs on the 

basis of amicable settlement between the parties. 

3. The parties are closely related to one another. 

4. CRL.M.C. 3869/2026 relates to FIR No.527/2021 dated 23.11.2021 

which was registered at P.S. Kirti Nagar on the basis of statement made by 

daughter-in-law of petitioner No.3-Tajinder Kaur. As per the allegations 

appearing in the abovesaid FIR, she claimed that the accused persons had 

caught hold of her and threatened her. When her husband came to her rescue 

and confronted them, he was also not spared and was threatened to be 

eliminated. He was also told that his wife i.e. respondent No.2 would be 

sexually assaulted. Charge-sheet has already been filed, albeit, charges are yet 

to be framed. 

5. The other connected case i.e. CRL.M.C. 3895/2026 relates to FIR 

528/2021 registered on the same day with the same police station. Respondent 

No.2 therein alleged that her nephew-Satinder Singh, his wife and others were 

abusing her as well as her other relatives and entered into scuffle with them 

and her chunni was pulled by them and there was an attempt to tear her 

clothes. Respondent No.2 is paternal aunt of petitioner No.2. Charge-sheet 

has already been filed. 

6. Fact, however, remains that the matters have been amicably settled 

between the parties with the intervention of respective members of the society 

and the parties have agreed to resolve all their disputes and, therefore, the 

concerned complainants have no objection if the respective FIRs are quashed. 

7. It is in the abovesaid backdrop that quashing of the FIRs is being 
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sought.  

8. Copy of Compromise Deed dated 25.04.2026 is on record.  

9. I.O. is also present in Court and concerned complainants are also 

present with their respective counsel and complainants have been duly 

identified by the IO and respective counsel. 

10. When asked, complainant/respondent No.2 reiterated the terms of the 

settlement and submitted that they have entered into the abovesaid settlement 

out of their own free will, without any coercion and influence from any corner 

whatsoever and therefore, they would have ‘no objection’ if the respective 

FIRs are quashed.  

11. Heard. 

12. In view of the settlement arrived at between the parties and nature of 

allegations, continuing with criminal proceedings would serve no useful 

purpose. 

13. Accordingly, exercising inherent powers vested in this Court under 

Section 528 of Bharatiya Nagarik Suraksha Sanhita, 2023, it is deemed 

appropriate to quash the instant FIRs. 

14. Consequently, to secure the ends of justice, FIR Nos. 527/2021 and 

528/2021, both dated 23.11.2021 and registered at Police Station Kirti Nagar, 

along with all consequential proceedings arising therefrom, are, hereby, 

quashed subject to petitioners depositing total cost of Rs. 30,000/-, for each 

case, in the account of District Legal Services Authority (DLSA) West 

District, Tis Hazari Court, Delhi within four weeks.    

15. Proof of deposit of the cost as well as Original affidavits of the 

settlement deed of the parties be submitted to the learned Trial Court within 

further two weeks. 
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16. The present petitions stand disposed of in aforesaid terms. 

17. Pending applications also stand disposed of.  

 

 

(MANOJ JAIN)                                                                                 

JUDGE 

MAY 18, 2026/ss/sa 
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